
BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,

Principal Bench, New Delhi

Original Application No. 878/2022

Tamil Nadu Fly Ash Brick and

Blocks Manufacturers Association Applicant

Vs.

Government of India & Ors. Respondent(s )

Index

Particulars
Page
No

Response on behalf of Respondent No. 3. Central Pollution Control Board

(CPCB) in compliance of order dated 07.12.2022 in OA No. 878/2022. Tamil

Nadu Fly Ash Brick and Blocks Manufacturers Association Vs. Government of

India & Ors

Annexure-1: A copy of Hon-ble NGT order dated 07.12.2022 & Notice dated
08.12.2022

\

[\h;

(Nazimuddin)
Scientist F

Central Pollution Control Board
Delhi-110032

Date: 06.02.2023
Place: Delhi

490



BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 878/2022

l-amilnadu Fly Ash Brick And
Blocks Manufacturers Association.. Applicant

Union of India & Others Respondents

RESPONSE ON BEHALF OF RESPONDENT
CENTRAL POLLUTION CONTROL BOARD

NO. 3,

1, Nazimuddin, S/o Shri Shri Iftitah Uddin , aged about 57 years and having office

at the Central Pollution Control Board, Parivcsh Bhawan, East Arjun Nagar,

Delhi - 110032, do hereby solemnly affirm and sincerely state as follows:-

I. ’I-hat I am presently working as Scientist-IF, Central Pollution Control

,ZTEK_ Board (hereinafter referred to as CPGB) and have been authorized to nIc

,’t'::,".}£----'---’.re reply affidavit on behalf of Respondent No. 3. 1 am fully conversant

,{’I--', ;,. >. .':, ''T::'J:::l\ 4th the facts of the ,as, ,„d h,„„, ,,mp,t,r,t ,nd authorized to depose
\:: ' - ' . add swear the present as under:
\. I;g / /

bnP (
t' 2/'1-hat since no relief has been sought for by the petitioner against the

answering Respondent No. 3 and even there is no avermcnt against the

answering respondent in the present petition and the answering respondent

has no role, therefore,no spccinc response is required from the answering

respondent.
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3. That the above statement is true and correct to my knowledge and
belicvcand based on information derived from official records which I
believe to be correct.

4. That in view of above, it is respectfully prayed that this Answering

Respondent No. 3 will abide any order(s)/direction(s) passed by this
Hon ’ble Tribunal.

\

/\

DEPONENT

qIRdHa€\d / Nazinlbc ' lie
& gIRO ''{' / s.;en2.T i'

&ahl Tlqwn f-IIj;x';.
Central Pollution ConLrf,! Bo'

wtqw.qqqjqamlqfjq#+xraq, WRO I* .i
M/o End. Forest & Climate Change, Govt. of IndIa

gRill qm, W aO yn, ftdt–110032
Parivesh Bhawan, EasiAQun Nagar. Delhi.110032

Verified that the contents of the above affidavit are true and correct my
knowledge and based on information derived from official records which I
believe to be correct. No part of it is false and nothing has been concealed therein.

Verification

u;I
DEPONENT

Delhi qlf:HqU€\d / N azirirL' ’ 1 in
iSR+ “{' /Scient:st 'E'

Dated:6th February, 2023

NC)-;--..'"-' : -, ’tJBLIC
(irL:I\ /' I-. t:j;: ii\!DIA

6 FEB 2023
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Items No. 06            (Court No. 2) 
  

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI. 

 
(Through Physical Hearing with Hybrid VC Option) 

 

 
Original Application No. 878/2022 

 

 
Tamil Nadu Fly Ash Brick and Blocks  

Manufacturers Association                                          …Applicant 
 

Versus 

 
Govt. of India & Ors.            …Respondents 

 
 
Date of hearing: 07.12.2022 

 
 

         CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER. 

      HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER. 
 

 Applicant:  Mr. Gaurav Kumar Bansal, Advocate 
 

Respondent: None. 

 

APPLICATION IS UNDER SECTION 18(1) READ WITH SECTION 14 OF 
NATIONAL GREEN TRIBUNAL ACT, 2010 

  

ORDER 

 
1. The applicant-Tamil Nadu Fly Ash Brick and Blocks Manufacturers 

Association has filed this application under Section 18(1) read with Section 

14 of the National Green Tribunal Act, 2010 for directing the Ministry of 

Power, Government of India to issue Office Order to direct all the Coal and 

Lignite based Thermal Power Plants not to implement its Advisory dated 

22.02.2022 and also direct respondents no. 6 to 18 not to sell Fly Ash in 

violation of the order dated 25.08.2022 passed by this Tribunal in Original 

Application No. 327 of 2022 titled as Amaravati Fly Ash Bricks 

Manufacturers Association Vs. Union of India and Others. 

 
2. Prima facie, the averments made in the application raise questions 

relating to environment arising out of the implementation of the enactments 

82322/2022/LAW-HO
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O.A. No. 878/2022  Tamil Nadu Fly Ash Brick and Blocks 

Manufacturers Association vs. Govt. of India & 
Ors. 

   

-2- 

 

 
 

specified in Schedule I to the National Green Tribunal Act, 2010 and 

implementation of orders passed by this Tribunal. 

 

3. Let notice of the application be issued to the respondents requiring 

them to file their response/ reply to the averments made in the application 

within one week by email at judicial-ngt@gov.in preferably in the form of 

searchable PDF/OCR supported PDF and not in the form of Image PDF.  

 

4. List for further consideration on 15.12.2022 with O.A. No. 327/2022 

titled as Amaravati Fly Ash Bricks Manufacturers Association Vs. Union 

of India and Others. 

 

Arun Kumar Tyagi, JM 

 
 

Dr. Afroz Ahmad, EM 

   
 

December 07, 2022 
AVT 
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